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CORAM: HON'BLE MEMBER (JUDICIAL), MR. SOMESH ARORA
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DATE OF HEARING: 05.03.2024
DATE OF DECISION:05.03.2024

SOMESH ARORA

As per the stated position, the Circular of the Litigation Policy will
apply in this case and therefore the appeal is liable to be withdrawn.
Court concurs with the view that as per the Litigation Policy, the appeal
by the department is not maintainable. Accordingly, the same is allowed
to be withdrawn. Appeal dismissed as withdrawn. Cross appeal also

stands disposed of.

(Dictated & Pronounced in the open court)

(SOMESH ARORA)

MEMBER (JUDICIAL)
Neha



